
AGRAHAYANA 18, 1881

IS hrs.
MOTION re: SUMMARY OF PRO-

CEEDINGS OF THE SIXTEENTH 
SESSSION OF THE INDIAN 
LABOUR CONFERENCE
Mr. Chairman: Now, we will take 

up the motion of Shri Diwan Chand 
Sharma. The hon. Member may 
move his motion.

Shri Diwan Chand Sharma (Gur- 
daspur) •, Sir, I beg to move-

“That this House takes note of 
the Summary of Proceedings of 
the Sixteenth Session of the Indian 
Labour Conference laid on the 
Table of the House on the 11th 
August, 1958”,

I am very happy to have the pri-
vilege of initiating the discussion on 
the Report of the Sixteenth Indian 
Labour Conference held at Naini Tal 
during 1958. I am very happy 
because when all is said and done the 
Labour Ministry has a good record 
of work during the last few years 
since we attained independence. It 
has been responsible for measures 
which have done some amount of 
good to the workers. It has been 
able to produce a sense of respon-
sibility amongst employers and 
workers and, if I should be permitted 
to say so, amongst those officials who 
deal with the workers’ problems.

I remember reading the observa-
tions of a foreign team about the de-
velopments in India. It was said in 
their report that our labour legisla-
tion was in excess of the social 
context of our country and also in 
excess of the economic possibilities 
of our country.

Shri T. B. Vittal Rao (Khammam): 
Certainly not.

Shri D. C. Sharma: I do not agree 
with that and I am glad that our 
Labour Minister has not lent his 
ears to these observations which have 
come from this visiting team of 
foreign experts. But, all the same I 
•peak with some limitations.
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There are many leaders of the trade 

union movement in this House and 
I do not claim to be one. I am not 
one of the prosperous employers; nor 
am I an official who has to imple-
ment these recommendations. Of 
course, I have a certain amount of 
experience so far as labour goes. I have 
headed once a union of white-colloi- 
ed workers. .1 am also interested in 
unions of skilled and semi-skilled 
workers. I say all thi;, because I 
know that some of my remarks will, 
perhaps, not be very much welcome 
to some of the aggressive trade union 
leaders that we find all over the world. 
All the same, I think this report is 
interesting reading.

Shri T. B. Vittal Rao; Aggressive!
Shri D. C. Sharma: In the first

place, I think, the setting up of this 
conference is a step in the right direc-
tion though I find certain gaps in it. 
I find in this conference the Minis-
ters of Labour, Works, Housing and 
Supply, a Member of the Planning 
Commission, the Minister of Com-
merce and Industry, the Minister of 
Steel, Mines and Fuel and even the 
Defence Minister. But I do not un-
derstand why the Minister of Food 
and Agriculture should not be there, 
because the problem of agricultural 

•labour is a great problem in our 
country. I think it affects so many 
lakhs of workers. It is to be found 
in every State in .India, in every city 
of India and in every village of India. 
I do not see any reason why; when 
all these Ministers are called to the 
confercnce, the Minister of Food and 
Agriculture should not be invited. He 
should also be there to see what is 
happening so far as agricultural labour 
is concerned.

Again, I would say that I do not 
see any reason why the Minister of 
Education should not be there. Most 
of the teachers in our country want 
to be classified as workers. In fact, 
there is legislation brought forward, 
so far as the West Bengal Govern-
ment is concerned, which deals with 
strikes and things like that by hospi-

tal workers and teachers. So, the
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teachers in West Bengal are going to 
be equated with workers and others. 
That may be happening in other States 
also.

I also find that sometimes the rela-
tions between the teachers and 
managements are not very happy. 
So, if it is the function of the Labour 
Ministry to smooth the relations bet-
ween employers of whatever category 
they may be and workers of what-
ever category they may be, I do 
not see any reason why the Minister 
of Education should not also be there.

Again, I cannot understand why the 
Minister of Information and Broad-
casting had been omitted from this 
grand list. The Minister of Informa-
tion deals with a very important as-
pect of our national life. He deals 
with the Press. We know the rela-
tions between the workers in the 
Press and the Press owners or the 
Press Managers have not been very 
happy. At least .1 often find that there 
is some kind of uneasiness always 
in the relations between the manage-
ment's of newspapers and those per-
sons who are responsible for running 
these newspapers.

Recently, there was a threat of 
strike on behalf of tha P.T.I. em-
ployees. I do not know what would ’ 
have happened to all the proceedings 
in Parliament if that thing had hap-
pened. Similarly, there are other 
things which come up for discussion 
on the floor of this House. So, I 
should have thought that he should 
also have been there to sec how the 
Ministry is working vis-a-vis the 
workers who are engaged in the 
different aspects so far as this Minis-
try is concerned.

Then, there is the Ministry 
of Transport and Communications.
It is a big thing. If the Minister of 
Railways can be there, I do not un-
derstand why the Minister of Trans-
port and Communications should not 
be there. After all, he is also dealing 
with a large number of employees.
So I ask this Question why is it 
that only some Ministers were there

and why other Ministers who also 
deal with workers of one type or the 
other were not there.

Sbri Goray (Poona): Don’t you think 
that the Home Minister who deals 
with strikes should have been there?

Shri D. C. Sharma: I think I shall 
leave it to you. I do not want to ex-
haust all the points.

Mr. Chairman: Order, order. The 
hon. Member must address the Chair.

Shri D. C. Sharma: What can I do. 
Sir? This gentleman has such a 
pleasing face that .1 cannot he^p look-
ing at him.

Again, I find that the representa-
tives of the States were there. I think 
all the States were represented. But,
why not the Union territories; why
not Delhi and Himachal Pradesh; 
why not other Union territories? I 
know there has been a lot of trouble 
in Himachal Pradesh between the
transport workers and the authorities. 
In Delhi we are up against some 
kind of problem or other affecting the 
workers every now and then. Why 
should these Union territories not
be there in order that the conference 
could have the fullest discussion, 
could have comprehensive informa-
tion and adequacy of recommenda-
tions?

Of course, I have found a large 
number of officials attending this 
conference. I am not very unhappy 
about that because they function all 
the time behind the scenes. I do not 
mind if the conference has more offi-
cials provided the other categories are 
also represented there.

There are employers. I find that 
only few of the employers were there.
I do not know what principle was 
adopted for the representation of the 
employers. I would have thought 
that the employers of almost all the 
leading Industrie* should bo repre-
sented thaw. I am not very fond 0# 
employers but 2 want due consider*-
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lion to be shown to every section that 
is there; Again, there are workers— 
1 am subject to correction—who re-
present only four organisations. Some 
at them are invitees and others were 
•visitors and observers. This classifi-
cation is very interesting but I would 
have thought that a little more scope 
should be there so far as the repre-
sentation of these organisations is con-
cerned. This would have given this 
Conference much more solidity of 
representation and much more au-
thority. So far as the principles of 
this conference are concerned, I am 
lully in agreement with them. For 
instance, decisions must be unani-
mous before they are implemented. 
AH these recommendations are done 
on a voluntary basis and they are 
followed by legislation or executive 
action. The conference has also for-
mulated certain codes of discipline, 
grievance procedure, code of effi-
ciency, etc. and I will refer to them 
later on in the speech. All these 
things mean a lot of good to the 
workers.

So far as this conference is con- 
•cemed, I cannot do better than quote 
the observation made by Shri Dange, 
the Leader of the Communist Group 
here. It shows the cordiality, good- 
•will and friendly relations that exis-
ted there. The report says:

“Shri S. A. Dange congratulated 
the Chairman on the success of 
the Conference. He was happy 
that the Conference was coming 
to grip concrete problems ins-
tead of discussing theory and prin-
ciples. The Conference was in the 
nature of an association of friends 
who discussed problems em. 
■bracing the whole field of indus-
trial relations and came to agree-
ments about them. If this Bystem 
continued it would ensure the 
proper development of national 
economy.”

In India we are dealing with two 
problem*—problems of production and 
distribution. There are some coun-
tries which are high production and 
high consumption countries and we
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are also trying to move in that
direction. But we cannot for this 
take as our model any highly indus-
trialised country, such as the United 
States or any country which has ad-
vanced very much along industrial 
self-sufficiency. Since our Govern-
ment is always sending abroad dele-
gations to study new problems—I am 
happy that it is done—I would say 
that our Labour Ministry would be 
well-advised in sending a delegation 
to West Germany to study why the 
industrial relations are so good in 
that country. Why is production per 
unit so high? Why is the industrial 
index rising day by day? How is it 
that the people were not only able to 
make good the loss suffered during 
the war but were able to become one 
of the biggest industrial countries of 
the world? We should study the 
method of production in that country 
study the welfare agencies for workers 
and the training system in that coun-
try so that we may benefit by what 
is happending there.

•I am very happy that Shri Nanda is 
presiding over this Ministry.

'if**  snr srrrm?“<nr5T”
fnmfer ^  t 1

Shri S. M. Banerjee (Kanpur): The 
Prime Minister is equal to fifty hon. 
Members '.

Shri D. C. Sharma: He is careful
about the welfare of the workers and 
very anxious to implement all the 
good resolutions of this Conference.
I would have liked more dynamism in 
this Ministry. .It works on scienti-
fic lines to implement its policies. It 
has study groups and it has imple-
mentation committees. It has all 
the apparatus for the study of 
problems and for the implementation 
of the recommendations. I am very 
happy about it. After all we have to 
work within a democratic set-up. But 
I find that so far as the putting into 
effect of this resolution is concerned, 
the position is not as good as it 
should be. The speed is limited. 
Perhaps the labour relations aye a 
very complex problem. It la not easy 
to find one’s way in this labyrinth
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of labour relations. I understand 
that But all the same, I would say 
that the Labour Ministry should 
develop a new kind of dynamism. 
When we talk about our Plan, we 
talk of the take-off stage. I wish 
that this Ministry should also have 
that take-off stage. -It should develop 
dynamism which improves industrial 
relations and adds to production.

For instance, when I look up at the 
record of this Ministry I feel happy 
but I do not feel very happy. Of 
course, about one thing I feel extre-
mely happy and I wish that it should 
be the pattern of our industrial re-
lations in this country. I turn to page 
156 of this report and I find 
there something which does my heart 
a lot of good. It should be the basic 
pattern of employer-employee rela-
tions in every country.

Mr. Chairman: The hon. Member’s 
time is up.

Shri D. C. Sharma: 1 would need 
•bout thirty minutes.

Mr. Chairman: The Minister wants 
to take half an hour.

Shri D. C. Sharma: How can he 
take half an hour if I do not take 
half an hourT

Mr. Chairman: He has taken 20 
minutes and 1 will give him another 
five minutes.

Shri D. C. Sharma: I find here:
“Government have always

approved and encouraged mutual
agreements between employers’
and workers’ organisations.”

Then I find a list of those agreements 
given; the management and workers 
of T.I.S.C.O., Jamshedpur; Bombay 
Millowners Association, Bombay and 
its workers and so on. I wish this 
pattern should be the prevailing 
pattern of industrial relations in my 
country, and I hope the Ministry will 
do something to bring that thing 
about

So far as the employees* state in-
surance scheme is concerned, I do not 
think I can congratulate the Ministry 
on its performance, because I find 
that there are so many cities in which 
it has not come into full fruition so 
far. This is something which can 
give the workers an impression of 
the welfare State which we are 
building up. I should be very happy 
if the employees’ state insurance
scheme is given a greater momentum.

Again, I find that under the Em-
ployees’ Provident Fund Scheme there 
is a recommendation that the rate of 
contribution should be raised from 
61 per cent to 8-1,3 percent but it 
has not yet been receiving as much 
attention as it should. There was 
also the question that the Industrial 
Disputes Act should be amended and 
District Judges should be there to 
decide the disputes, but that also 
has not been done. So far as subsi-
dized industrial housing scheme is 
concerned, the progress has been 
good but not adequate. I wish that 
the progress should become better 
than what it is now.

So far as productivity is concerned, 
we are studying this problem in res-
pect of certain industries, but I think 
it should become a measure embracing 
every industry.

Sir, I am a teacher. When I think 
of the workers’ education I feel very 
very sore. I think so far we have 
got only one institute for workers' 
education at Indore—if I am wrong I 
may be corrected, but that was given 
in reply to a question which was put 
some time back. Workers’ education 
is one of the urgent needs and I would 
say that it should receive top priority 
at the hands of the Ministry.

Shrl Tangamani (Madurai): One
school has completed its course; there 
is another school going on now.

Shrl D, C. Sharma: Regarding
workers’ participation, it has not made 
much headway. I am very happy, of 
course, that the grievances proce-
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dure has been laid down. I think 
this will promote happy industrial 
relations to a great deal. It is given 
on page 148 of the Report. I do not 
want to read it out, but I think an 
attempt has been made to simplify 
the machinery. On page 151 it is 
said:

“Need to make the machinery 
simple and expeditious: —

(a) As far as possible, grievances 
should be settled at the 
lowest level.

(b) No matter should ordinarily 
be taken up at more than two 
levels, i.e., normally 1here 
should be only one appeal.

(c) Different types of grievances 
may be referred to appro-
priate authorities.

(d) A grievance must be re-
dressed as expeditiously as 
possible and towards this end, 
the employer, in consultation 
with the workers, should de-
cide upon the time limit re-
quired for settling a grievan-
ce."

1 think this is a very good procedure 
and I hope it would be put into effect 
very soon.

Again, I want that the employment 
relief fund to which the Minister re-
ferred should be instituted as early 
as possible. I think this will also 
make the workers of our country put 
their hearts into the work.

1 would also like that the public 
and private undertakings should not 
be dealt with on a different level and 
that the workers of public under-
takings should be treated in the same 
way as we treat the workers in 
private undertakings; perhaps, in 
certain matters they are better off 
than the workers in private under-
takings but there should be equalisa-
tion of advantages.

In the end. Sir, I would say this 
much, that I do not want to end my 
speech on a note of complaint, but I
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must say that this Report which has 
been given by the Labour Ministry is 
a very very good report, not good in 
this sense that it details only what 
has been done, but good also in the 
sense that it has summarised the diffe-
rent view points and that it has also 
stated what is not done and what 
remains to be done. Therefore, this 
report is not a report which is full 
of pious hopes or vague generalisa-
tions, it is a report which deals with 
concrete reality. These concrete rea-
lities affect not only the workers of 
India but also our country and also 
our nation. They have got to work 
much more than ever before. You 
know, Sir, our relations with China 
are not very happy, and I think the 
workers may have to use their energy 
in a greater degree than before, they 
will have to work with greater vigour 
than before.

So I say, this report makes very 
good reading and it deals with reali-
ties. I, therefore, welcome this report 
and, at the same time, I hope the 
Labour Ministry will develop a new 
kind of momentum in solving this 
problem and in implementing those 
schemes which it has itself formula-
ted.

Mr. Chairman: Motion moved:

“That this House takes note of 
the summary of Proceedings of 
the Sixteenth Session of the Indian 
Labour Conference, *aid on the 
Table of the House on the 11th 
August, 1958.”

There are some six names with me. I 
propose that hon. Members should 
try to finish within ten minutes; at 
any rate, they should not exceed' 12 
minutes.

Shri N. R. Muniswamy (Vellore): 
There are some hon. Members who 
have not given their names but who 
would like to participate in the de-
bate.

Mr. Chairman: In that case I w ill 
have to limit the time further. Lei 
it be ten minutes for each Member.
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m f w r  * jm  ( * t ^ r « t ? ) :  

*w rftr afr, ^fipR vrvs^r *rr 
3rt Srswr #Tt<rr*r f  f  m «rr gr«r% 
^ t f f o q  «ift f r q ^  art ? r o r  %

*<9rc^ < t?tt ^ ^ i ^ f a  

spR<?>?ff w *$tr q;?r wm vr f«nrn- 

A rt tot aft fa  ^ rr  v i  *t arf<r 
s s t c t  t « %  % i ^ f f ^ r  %

? flr  *r  fr^ sn sr, sw tft-

* 1* 5*  5 4 -
FftTJK tTT $W?fr*«pr « t s  fcrt 
jR ^ '^ r, tn r r i  *r, f f f b r e e s ,  i

WT<*if*r ir  «rm «tt f^ ^ n : 

fJfrJTT » m  f a  *F<T fifffa fa p r  xftx 
tftam sTmsnftr m  «rtr

q R -fe f a f r pr * t

*T?iH 3  fa?PTt <TT**t g f  |  £ f% ?

q>rs*r w <t p t  ^  *t^  ^ r q T f s n f t  

T t  ^t cgfiH z «frr% % frr*r T ^ ?r #  fa irr  

W  m  facTTt TT̂ JTRrt j f
$ I

W  frftt vr % <m =sR?rr £
fa  ?pp ?riTq sfrsff vr frr?^
| vr  ?wr*; *ft*f *  
f f  t  • ^ f a 5* *sr%  * p t  «t*t s t  e ft*  

=fr^ t**ft ? ft  i  f o w r  c r f s  s f t r  *fr 

strrerr %k <pf {£ 1

A w t  <T£% 3 T̂ ^ afp JT t >  ism  

g  ftra% 3  5* *  wt
fjp iR  f w  nm «tt; ft? ^ n r sft 
* fr ^ T  ^yf)f^r?r f i r e p p s  rr& % 3r w >  

fairr 5iw i *r? srtfr * t arm f  i 
 ̂ Jrfl ftr'R jft ?T3nft?r 

|  fV  f0RT W  V* Vt *T?» faJTT
?rm?r t^s rT? r^T^  «rm eftt fT 
« t? t t« t arw fv  w  ^  % wnx 
art fc w s r  ^ |  5rfr*r x>  

is^har f̂t *rf  ̂ «sww
«At «tw# v t f? m  arnr i wr Pw*r 
«w itct ^s w t
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«prr | <frc »rf tf^pc f%-rr *r«rr P f 
f?r <n f<r̂ TC ft  r$T 1 1 Jrrr trm  
*r? f«rrr  | ftr *r<rc ?r|t ?rtr «rr «r̂  
*rr^«r urt-f ¥t *»ftf<(T«r «Ft am? fir aft 

v^eft4r JraT̂ fr »r  ̂ *ft «r? f - r ^  
w*nrnr p f fft v tt ?nr qrr q y ^  
fa  ^  ^ ct< R  <s?r f t  *rf f  i 3-̂ jfr 
v t f ^ f , q wtf

qjf̂ TJT ilff 1 %<t ?<r ¥t
s t I? ^err sr^r % ^  f ir fo ^

^ »ft «rr?ft s^pkst pfhr m 
^ t  *ft xftT ^ f t f f  i t ?  * fi$  :

“What shall we do about th» 
Works Committee? 1 have al-
ways emphasized the importance of 
its role in the growth of industrial 
democracy. But it is also my de-
finite view that if it has to exist, it 
should do so as a live and vigorow 
institution. At the moment a wide-
spread impression is that in most 
cases the Works Committees are 
not performing any useful func-
tion.’*

srm *Pn5t g* ?pf g w  | Jr*
*m  tft <rr̂ rr q-|t |  «rtr

im  iFf-TT P, Pf %mx 5pf-t qr^ta' 
v t  fr^-5! t w t  f t  3tw'i art 5 *? r̂t 

f«Pt^ ^><fr <m f«B
r̂t Kfsr^'e *f r«?ffn firrr arnr, S5mr< 

jf^TT ^ T-yfr 1 jjk  *[tr 
farmfl- ^ f̂ r m*4tn $*r wr<r <tt 

f^ p : ŵ tn 1 ir*r #  A
# ?ft ^  Bjt«r *rr f^ r trmr A
t o  f w  «ri 1 m r  irm hr ifift 53ft
^  ftr?r vt f̂ t̂ TTT srr ^  ?fr Jw
^  «nrr?r | %  ^^rt vnfr qmr
f*m w -ft  | 1 s*r f<nr «(r srfcfr
jf jf jfrafT % »rr»nf ir$  a ^ ta r T€ft

vft fa  % w r  ̂ % w«r  ̂ %
q rftrr  ^ t p u ' w r w  %w»r » rtr w  

fa n  q m  iwRr
Wf «^ ? ft t  »
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“ (3) Subject to the provisions of 
this section, the Works Committee 
shall be entitled to exercise all such 
powers as the employer is authori-
sed to exercise and to do all such 
acts and things as the employer is 
-authorised to do in the matters of 
production, workers’ amenities and 
facilities provided under the vari-
ous provisions of the Factories Act, 
1948 and any matter of common 
interest:

Provided that it shall have no say 
in tiie purchase or sale of any 
goods or property on behalf of the 
industrial establishment but all ac-
counts shall be placed in the meet-
ing of the Committee.

(4) The Works Committee shall 
decide all industrial disputes pro-
vided in the schedules of Industrial 
Disputes Act, 1947 and unanimous 
decision of the Committee shall be 
final and binding upon all the par-
ties and no appeal shall lie against 
the orders of the Committee.”

4  ;? JT'T «PjfV fa  srnr
5JTT5T aTFT a ft £  f a

sfrgsRM «T? 'T4f ?T
% fa  5fft «rrTfar'T
h  $  x( \ r  T T  r *
fcm f 1 »nf sfa  & fa  $
«PÎ T «Ttr ? sffr prrft
4 ^ ?  5'tP' T̂T'T 4 STItT #
<rrii t̂ rr* f<m | ^  Trfatft
<f sr? *nrr % :

Paragraph 18, Chapter XXVII, on 
Labour Policy and Programmes:

“For the successful implementa-
tion of the plan increased associa-
tion of labour with management is 
necessary. Such a measure would 
help in promoting increased pro-
ductivity, for the general benefit of 
the enterprise, the employees and 
the community, giving employees a 
better understanding of their role 
la the working 01 industry and of 
the process of production and
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satisfying the workers’ urge for 
self-expression, thus leading to in-
dustrial peace, better relations and 
increased co-operation.”

%ftx fa t  TCtfr ift
sct? ntr I  1 <T5*rr vnm  
cr? *rr fa % far* ^
spftsFr, *??t f t *  &ft &  $3ft

1 % * 5  ̂ *r w
tftn faoT srtr sYtr tr^ fcTti

\ V* f w f  % -sfi 
5Pr% % fatr 

faq »rq: | 1 far r£ %

7̂  spT jtrr | fa
% fir 3fr fasTrrlr w  «ff ^r*r % 

*nft <rr if f?  rfr zm f in  
fa*rr *ptt 1 r^farr *nr f w «

£ fa  s r *  **r *frPcw4t w tr  ^rr 
=srTf̂  1 fT'fie <sr
% *f3T ^Vtd! ^ fa  ??ft %

3ft 3qT?5T ZTVFff |
m  ^ srsr r̂rrar ^  «rr fa 

*<rc4 v n fa if f  if faarT »nrr «ftr
T T  f a i n  TPTT vtn

% tf t  % ftnT
«rr 1 %*& jit> *r w  frrtt % w^rr 
apf amff W fsTT fam  w  | r snft 

*T?r ^ fa  w  if  *fr
TT W W  5TT<ft <tt fa^tr f w  *pit 1 
5*1% ir  i m  ?ft 5 ^ t t  w r a -  ^  |  f a  

vt iftK *ar>sr arfprr 
wVc «RT ^  3STUT

?ft ^  5Tr | fa
%mx w rr  i vTxemff vr sftm rv 
^tnT *nr^ % vn? ^  i 

% M^X aifr 3n̂ T ^  *nir

% f̂r ird  *m  ^  ?rtf?

w  | :
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[*ft tp t  fw*r »pr]
"Our impression of the German 

experiment is that, on the whole, it 
has worked. Germany is free from 
the problem of rival trade union-
ism and good working arrrange- 
ments have been made regarding 
the division of functions between 
the trade unions and works coun-
cils as also regarding collaboration
between them.............The German
worker’s feeling for his plant and 
the fact that in spite of low wages 
and bad food, he has done a won-
derful Job of rehabilitation of in-
dustry are factors 'which have im-
pressed both employers and legisla-
tors."

Jrfr mi ?r»wi«r £ fa  s$r 
*fr w  rfT'B ŝTrrr sftr 
W s n r  f i  q r c r  ^ tT ^ t i

?nfta r̂f -sfr fa*n frrar
*rr*T̂  smrr m  vftr # fr  3ft

^  zn£ a r r w  fc trr  m  f a  q r

fain 5tt i i 'K is
«n£far ipr «p=n*ft srr
I  l ^  g fr  *|5ft flf?r 3TfT I  I 1J5T $TT 
fW r o  t  fa  x *  % shtc ^
5TRr *rc ^rr fWrx fam  ^ n̂ nr sh 

y rarfr ^ r % sfr 
«Pf f t  3rrof*fr i A <u

t̂fKT afk ^ TfT g fa  f%*{roft
*?r ^rorrwr % ^  9m »f t  £ht

^ 3trr?T sr^cr ^ fa  %*itrr aft 
tffc m^rq im fr i
srw ft m t̂ 7 *53 JTM*if«K<i
ffrrt | tft rro | :

"If democracy is to be assured as 
a way o f life and as a form of 
Government, then a practical solu-
tion of the problem of capital and 
labour must be found.”

ystft ?ppft3r art. fa  
*? Tinrr ^Tfsrr $ |
*  w  fas* ^  v r w f t  % ftp? ^

*pfcf tft «pCT cqrfT
^rr qfnr i w  frftt srrcr*Fft
?rrK ?srnr fairr w  $ i wrsr *ct 
faw  tft tj^ 9 K  ft  3E[Kt are'Tn- 
| i »rr ?r> i^f ssraft fwfipr ***£-

T̂f̂ TT qtc ^  ^  | »  
ft  ipftfo 

*rr«r ^3% | f% *p»ft % «pK«t 
'3»f% f̂ THTFR P̂TT̂TT
siTcrr wk jt| ?ft- siTcft | *mr 

3ztrsx fa ^ tr ^  ^
MW f\ ̂  5̂T I ^  sp̂ V <nff <ixt 

?rofr |, ?t»r  ff%*r
srrt t ??m  <r>rcreT

5>rl i
5TT5T f*T t  fa  3f?r 32JT3T

T̂RfV | wk rt̂ ff JjfTipqr
tfrefr t, f̂t | ?fk  r̂t rtm-
5rr^ ap r̂̂ 'f *r | i ^  |fapr

W  ?r 5R- i 
f̂ SWRT ^ fa vin+r d <.(R

®TM ferT 5TTW I

^  n̂?iT?r »)r '̂r
n̂ŝ r ^  % f^tr qfr 

fa«C *TTT f ,  A V̂T% f̂iRflTra> X̂ TT j l
Jrfr t r t  ^  |— <ftr 4  *Hf5 *rr*r
rfp Jj^RT WH «TT̂  % 5TIT
5?r T̂rfrsf qr tfj^T g--- fa Sf»R ftr Ĥ r
?ftr 'K  =pt JT̂TT ■*rr̂ r t,

?mi spgTT q w
■̂fTT f5ftrr*f ^TT — *PT 
f̂5»*pr «BJT fTE?t I SSfarr 

11 tTJR TO R̂rTT «rt»IT,
r̂rfa «r>m m  vfrz

n fam  9tT 1

WTf«R Jr «{t^ wrap
%tK t « r t  ’•n̂ err f  t

tfYcx cpfpr ft  tnxft
f^ I aft sflwm w»rwr *rm »̂ r, f t
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*f tft fa rre  fawn
sftffTq ?«TT

t  1 ^srcfT tfnrra v t
*rri;qTw %■ fair ^r<sr Ttfsrsr 

3T€Tff t  1 v *  «nt *t tr r̂ *ft

^  | fa  ̂  $*fr **t=.~r , '■;,
ffa fr v *  % ^ -r?^  *fr\ nir^Tt 
%  sjirr?-^ ?Tf sfrt * usr smr *ft <mt 
5PTH fa  W!?.T cPF If <TT^Ft
f  £ $. <rr fa  or* jpr «tr 9>rs* *ft<rc 
C?TR «MT<T, ?fr jft spfjf̂ Tt T $  ^  f ,  
^?rert ^mrJf ^  ^rr ^  ^  1

itfr wrfafr pprfnr ^  | — tftr 
ijfl- ^ r  fa w s r  t, f a  t frw q - *Tfr 5ff 
?*r sri-T *> fT*r=fr*i ^ — fa
gft %  qrf^rzrrin:

% *r**r |, m  m?'Tf m^rm
wrfcfdiw Jr r̂<?r fa*rr jtw 1

i p  f£ Hr 3ft ir=r*i5r 5'Rfr f —
^n fy1! rT? ♦I'-'i 1 ̂

^r— t -tct JF^ra-^r^ wrJrir % qrrftwwe 
5r ip^ra sffr f ^ r  ^irn
t  1 *rft ^  cnrTi5T *rr^r %
^rqrt ftnr 1

Shri T. B. Vlttal Rao: They were in- 
■vited, but a decision was taken in the 
conference not to invite them. We 
cannot do anything.

Shri Ram Krishan Gupta: There-
fore, I am saying this.

^ t  fTTti fTTOT if T«ft irf I ,  

* 5  *f,=T m n  | ?ftr ycr f w w  | 
fa  m  rTST î h'Z%Xt *ff t^TCt 
%  fan? *fr »t£ T t ^rr ^  %  farr 
^ t  ^rfercr tfr r̂rnrTff %(\x * n w  srt
?TT^RT fWTJ STT^ft, 3 *fat ^«T% %  

ŜT 9TcT W mciI ÔT'TT (TT9>
wftK *ff 3UT<r T O (  % I

Shri TanKunanl: Sir, I am one of 
the three Members who have given 
notice of this motion to discuss the
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decisions taken at the sixteenth Indian 
Labour Conference, held in Naini Tal, 
on the 20th May, 1958, to which I 
was also one of the delegates. At the 
outset, I would like to say that the 
decisions taken at that conference are 
very important both for the develop-
ment of industry and the development 
of industrial relations. As the House 
is aware, yearly Indian Labour Con-
ferences are held. They are tripartite 
in nature and the representatives 
from the various State Governments 
are also present in these conferences.

The fifteenth Indian Labour Con-
ference held in Delhi in July, 1957 
probably marked a turn. Certain 
decisions were taken on the question 
of wage policy, casualisation, housing 
and the code of discipline. These four 
items are really an integrated whole 
and form the basis of the new turn 
I am referring to this as a new turn 
because of late the Indian Labour 
Conferences, the standing labour com-
mittees and various industrial com-
mittees are forming the national forum 
for discussing the various issues rais-
ed and also arriving at certain specific 
decisions.

Just before the sixteenth Indian 
Labour Conference, two important 
events took place. On the question 
of recognition of union, there was a 
strike which started on 12th May, 
1958 in Jamshedpur and a strike was 
threatened as a result of the closures 
that were going On in the textile 
industry in Bombay. In this parti-
cular conference, so far as labour was 
concerned, not only the representa-
tives of the four central trade unions, 
viz. All India Trade Union Congress, 
Indian National Trade Union Con-
gress, Hind Mazdoor Sabha and the 
United Trade Union Congress, but the 
representatives of various other 
federations were also invited The 
representatives of the All India Bank 
Employees* Association and the All 
India Defence Employees* Federation 
and also the employees of the textile 
industry in Bombay—it is not a 
recognised union—were also invited, 
viz., Shri S. M. Joshi and others.
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[Shri Tangamani]
In the course of the discussions, 

many decisions were taken. Refer-
ences have already been made by Shri 
Sharma and the previous speaker
about the decisions of the works cam- 
jaittee, grievance procedure and the 
training of the employees. An
important event which took place u» 
this particular conference was the 
meeting initiated by the Labour
Minister himself on the 24th May to 
avoid inter-union rivalry. So, a code 
of conduct was formulated, as to how 
the various central trade union orga-
nisations should behave themselves. I 
am not going into the details of those 
things.

My point is, when certain important 
decisions have been taken, how far 
they have been implemented? I will 
mention half a dozen instances to show 
how decisions taken for advancing the 
industrial relations have not been act-
ed upon with speed by Government 
and have been negatived by the 
employers. If certain decisions are 
taken, amendments to the various 
legislations should follow. For 
instance, it was decided that in future, 
before trade unions are registered, 
they must have four annas per 
mensem as the subscription fees for 
membership; and also, if one of the 
seven promoters of the union is dis-
charged before it is registered, but 
who was an employee at the time of 
application, he will be taken to be an 
employee. That was agreed to, but to 
this day no amendment of the Indian 
Trade Unions Act has come.

Then, regarding the employees' 
state insurance, there was a prior 
conference of the Labour Ministers of 
the States and the Centre and certain 
specific decisions were taken. Various 
decisions like Ks. SO for confinement 
of the wives of the insured, improve-
ment in cash benefits, Government's 
share should be one-eighth of the total 
expenditure, etc. were taken. There 
was also a specific decision about the 
revision of the waiting period. For 
that, an amendment to the Employees'

State Insurance Act, 19iB is necessary, 
but that has not been dime to this 
day.

So far as cash benefits , to the sick 
persons are concerned, an employee 
is not entitled to it if he has not paid 
for seven weeks out of a period of 
24 weeks. A case may arise where 
during these 24 weeks, there is a legal 
lock-out, a legal strike or a lock-out 
in dispute for more than 7 weeks. I 
may mention the case of the Madurai 
Mills workers. The mill was locked 
out for more than 6 weeks. Naturally, 
there will not be any contribution for 
those 8 weeks. If out of 24 weeks, 
there is no contribution for 8 weeks, 
according to the law, as* it is today, 
the workers will not be entitled to 
cash benefits in the case of illness.

Then, employer’s contribution has to- 
be 4J per cent as it is provided by 
law. But I do not know why even to 
this there is resistance on the part of 
employers. I can understand the 
resistance on the part of employers, 
but there is resistance on the part of 
Government and naturally there is 
resistance on the part of the Corpora-
tion, because the Corporation is to 
this day sleeping over it

Then, at present according to the 
Employees’ Provident Fund Act, a 
worker gets that privilege only if he 
is employed in a unit employing more 
than 50 workers. It was definitely, 
accepted that it can be extended to 
units employing 20 persons and more. 
For that an amendment of the Act 
is necessary. What has happened to 
that?

Another point raised more or less 
in every Indian Labour Conference 
and resisted by the employers is the 
question of raising the employee's and 
the employer’s contribution from 6t 
per cent to 8-1/3 per cent. The hon. 
House knows that alter particular 
decisions are taken, in the next con-
ference the position bow far these 
decisions are implemented is reported 
to the conference. Subsequently, the
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17th Indian Labour Conference did 
take place in Madras. We were told 
that there was a conference and that 
the employers are still resisting it.

Now I will refer to another ques-
tion of implementation. In the 16th 
Indian Labour Conference the ques-
tion of amending the Industrial Dis-
putes Act came in, particularly 
sections 7(a)(3) and section 24(3). 
Then it was agreed that a sub-com-
mittee will be set up, which will go 
into the various provisions of the 
Industrial Disputes Act and also into 
the various decisions of the High 
Courts and Supreme Court and they 
will devise ways and means of suit-
ably amending the Industrial Disputes 
Act itself. A sub-committee was set 
up and I understand that the recom-
mendations of the sub-committee have 
been made to this committee. Still, 
nothing has been done for implement-
ing these recommendations of the 
sub-committee. As I said, this is a 
real onslaught on the labour.

Tbe Deputy Minister of Labour 
(Shri Abid All): Which is the sub-
committee that the hon. Member is 
referring to? When was it appointed 
and where did it meet?

Shri Anthony Filial (Madias 
North): It met in January 1959 la 
Bombay.

Shri Tangamani: Because of want
of time. I am rushing through and I 
cannot deal with all the details.

The question of closures did come 
up and I think Nandaji told the 
representatives from Bombay and 
Kanpur to devise ways and means to 
prevent these closures, particularly in 
the textile units, plantations and also 
engineering industries. Regarding 
plantations.—I hope the hon. Minister 
will not deny it—it was agreed that 
there is d o  question o f  bringing in 
legislation by the State Governments. 
Assam Government was willing to 
bring in legislation to protect the 
employees. But it was agreed in (hat 
conference that a Central legislation

Sixteenth Session 
of the Indian 

Labour Conference 
will come in, covering plantations 
specifically. I would like to know 
why no legislation has come to this 
day. This decision was taken In May
1958 and closures of small plantation 
units are taking place here and there. 
Still, nothing has been done about 
this.

Regarding cotton textiles, it is true 
that a textile enquiry committee was 
set up, and their report has been 
published. So, it is quite probable 
that closures in future are not going 
to increase. We were told that cer-
tain units have been taken over, 
particularly Model Mills in Nagpur, 
Ajudhya Mills in Delhi and Atherton 
West Mills in Kanpur. Those are 
some of the good steps that have been 
taken in the ease of mala fide closures.

The last point which I would like 
to mention in this connection is this: 
how far the decision taken in the 15th 
Indian Labour Conference on the 
question of rationalisation is being 
implemented. The hon. Ministei 
knows that it is not implemented at 
all. It is implemented in negativing 
it, because the implementation has to 
be done by the employers themselves. 
Unless there is a national necessity, 
and unless certain other conditions 
are satisfied, there should not be any 
rationalisation. But rationalisation is 
taking place, particularly in the textile 
industry in South India. The eight 
week lock-out in the Harvey unit was 
as a result of the arbitrary step taken 
by the employers in preventing the1 
implementation of the decision of the 
15th Indian Labour Conference.

For want of time I do not propose 
to say anything more and so I now 
come to the last point, and that is the 
question of the Code of Discipline. 
The note on implementation says:

“We did refer this matter to 
the Public Sector Conference 
which was convened subsequent 
to the Naini Tal Conference.”

tn the Public Sector Conference what 
was the reaction of the Government?
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[Shri Tangamani]
Government is also an employer, and 
there are employees in the public 
sector also. Are they, or are they not, 
willing to accept the code o<f dis-
cipline. which has been accepted by 
the four central organisations, which 
has been accepted by the Indian 
Labour Conference? I would like to 
'have a categorical reply from the 
Government, from the Minister, as to 
what is the attitude of the Govern-
ment when they are employers, to the 
decision of the 16th Indian Labour 
Conference? I am asking this 
because the attitude of the Labour 
Ministry on this point is, I think, 
•quite clear, and that is that the code 
of discipline must be extended to 
the public sector also.

Shri Anthony Pillai: The 16th
Indian Labour Conference cannot be 
taken in isolation. The decisions of 
the said conference partially relate to 
the decisions of the 15th Indian 
Labour Conference and the 17th 
Indian Labour Conference. In a 
sense, these three Indian Labour Con-
ferences promised a new deal to the 
Indian workers, a revision of the 
concept of industrial relations and, to 
that extent, they were welcomed by 
all sides. These ideas are not now. In 
fact, in 1947 there was the Industrial 
Truce Resolution which, unfortunate-
ly, never got implemented. But, this 
time, an expectation was created in 
the minds of all that here would be 
a determined effort to give a new 
deal to the worker* and to bring about 
a new pattern of industrial relations. 
Whereas in the past such efforts were 
in the direction of bringing in new 
legislation, or amending existing legis-
lation, an effort was made to bring 
about a change by consent, and 
various codes were formulated, like 
the Code of Rationalisation, Code of 
Discipline and the Code of Conduct. 
Now, these expectations were alive 
till 1958. But, I am afraid, now we 
are coming into a period of dis-
appointment and recrimination. 
Workers, were under the imjJFession
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that since many of these matters were 
initiated by the Ministry of Labour 
in the Government of India, they 
would be purposive and some Ann 
steps would be taken to get these 
decisions implemented. What labour 
regrets most is that despite these 
intentions, the sincerity of which I 
am not doubting, there has been a 
hesitancy in getting them implement-
ed. Why has there been this hesit-
ancy, it is very difficult to analyse. 
Some of it undoubtedly rests with the 
Government of India, and some of it 
rests with the State Labour Ministers.

I would like to point out first of 
all the omission on the part of the 
Labour Ministry at the Oovomment of 
India level. One would normally 
expect that where decisions have been 
arrived at unanimously with regard 
to amending legislation, there should 
have been no difficulty whatsoever 
and no hesitation whatsoever for the 
Government of India to implement 
them without any delay.

Let us take the first one which 
apparently seems to be a very simple 
one—that the EmpGoyees’ Provident 
Fund Act should be amended to 
increase the rate of contribution from 
6-1/3 per cent to 8-1/3 per cent.

Shri Abid All: Where was it
decided?

Shri Anthony Pillai: I think the
Indian Labour Conference at Naim 
Tal.

Shri Abid All: Please see and quote 
their decision.

Shri Anthony Pillai: I will quote 
it in a minute. I still remember my 
friend who just interrupted me at 
that Conference pleading with the 
employers not to oppose the sugges-
tion of increasing the rate of contri-
bution from 6-1/3 to 8-1/3 per cent. 
I remember very well what he told 
the employers: why are you opposing 
this legislation? Even if you oppose 
it, Government will bring in legisla-
tion to increase the rate of contribu-
tion. Your decision is of no worth-



4 3 9 9  Motion re :

while purjpose. Therefore, it is in 
your own interest to agree to the
suggestion to increase the rate of 
.contribution and save your prestige, 
your dignity and your self-respect. 
Accordingly, faced with this threat, 
which apparently seemed to be very 
<strong, and which was applauded by 
all the labour representatives there, 
4he employers succumbed and agreed. 
W hr*.

Shri Abid All: No.
Shri Anthony Pillai: At least they 

gave up their opposition.
Shri Abid All: No. All right; pro- 

-ceed.
Shri Anthony Pillai: After that,

there has been hesitancy in imple-
menting this particular proposal that 
the rate Of contribution should be 
increased. The employers have been 
resisting it. The employers have been 
•called and persuaded. Lastly, we 
were told that a circular would be 
sent out to the various associations 
o f particular industries to ask them 
to show cause why the rate of contri-
bution should not be increased. I 
«an understand one or two industries 
being able to plead that they have 
not got the capacity to pay in a given 
aet of circumstances. What about 
many industries where the paying 
^capacity is indubitable, like, for 
instance, the cigarette making indus-
try, the petroleum industry. Can it 
be pleaded that these industry has no 
eapacity to pay? If it is possible for 
an industrial unit of 50 workers to 
be able to bear the financial burden 
o f a Provident Fund, I do not 
«ee any reason why this long held out 
promise that the benefits of the Em-
ployees Provident Fund Act would be 
liberalised to benefit the workers 
«paployed in factories, employing 20 
*md more could not be implemented, 
gt was also promised that Provident 
jKtfMi wouM embrace workers in com- 
jHHnrrial establishments. These are 
jtaqg-standing promises. Commercial 
waploj*** have been expecting that 

cpiopMghing would be done long long 
has been done, despite 

m  (A i) XJELDj—8*
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the decision pf the Naini Tal Labour 
Conference. In this respect, it is not 
a question of the employers being 
held responsible for non-implementa-
tion or the State Governments being 
held responsible for non-implementa-
tion. The responsibility lies at the 
door of the Ministry of Labour.

Let us take another decision, where 
we would have thought that imple-
mentation would have been quick. It 
was unanimously agreed at the Indian 
Labour Conference at Naini Tal that 
there was a sufficient amount of 
money with the Employees State 
Insurance Corporation to enhance the 
benefits and extend them to the 
families of the insured workers. But, 
the implementation has been very 
slow. It is true that in one or two 
industrial centres, like for instance, 
Bangalore, these benefits have been 
extended to the families of the 
workers. Why there has not been 
sufficient momentum given to enable 
the extension to be done as rapidly 
as possible, there has been no 
explantation forthcoming. Some 
excuses are trotted out. If the Mysore 
Government can extend the benefits,
I do not see why the Madras Govern-
ment cannot do it. It is not that the 
revenues of the Madras Government 
are insufficient compared to the State 
of Mysore. We cannot believe it. 
There is nothing on record to show 
that there is incapacity.

Shri N. K. Muniswamy: They are 
practising economy?

Shri Anthony Pillai: They are 
practising economy at the expense of 
the workers and ultimately at Che 
expense of industry, because, unless 
we have got proper health services, 
we are not going to get industrial 
production.

Take another promise that was 
made that the Industrial Disputes Act 
would be amended. A  Sub-committee 
was set up. Various proposals and 
detailed proposals were submitted by 
various labour organisations. Nothing 
Ata been .taai* about that

AGRAHAYAKA » ,  1881 (.SAKA)
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[Shri Anthony Pillai]
When we see that the Ministry of 
Labour does not move ahead to imple-
ment its promises, surely, there is a 
certain amount of dissatisfaction.

I will quote another instance. All 
these codes were accepted as good 
codes at the Naini Tal Indian Labour 
Conference. Therefore, it was sug-
gested that it should be extended to 
the public sector as well. The 
hon. Minister of Labour was kind 
enough to say that he would use his 
influence and good offices with the 
other employing Ministries of the 
Government of India and get them to 
accept the code which has been 
unanimously approved by even, the 
employers. What has been done? A 
Conference has been convened but the 
code has been set aside by the em-
ploying Ministries of the Government 
of India, which undoubtedly is a sad 
reflection of the validity of the agree-
ment. In Sweden there are annual 
tripartite Labour Conferences and the 
tradition has been set up that what-
ever is decided by the Labour 
Conference will be carried out impli-
citly and expeditiously by all the 
parties represented at that Conference. 
It is a sad reflection on the traditions 
that we are setting up in this country 
that unanimously approved resolu-
tions are not implemented, and if this 
tradition is allowed to be persisted 
in, I am afraid the Indian Labour 
Conference will merely be a platform 
where pious wishes are expressed, and 
nothing will really be done.

I would like to place emphasis on 
the State Governments being unable 
to or unwilling to implement the 
recommendations. Ultimately, the 
administration of labour laws in many 
cases and in many respects rests with 
the State Governments. The Minister 
of Labour has been trying to sell this 
code of discipline to the various 
parties, the employers, the workers 
and the State Governments. It is the 
State Governments which are more 
recalcitrant than even the employers. 
The implementing machineries have 
been nominally set up, and fa some
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States not set up at alL The over-
burdened Commissioners of Labour 
are supposed to be also the imple-
menting officers, and the net result is 
that nothing gets done. Even at the 
Delhi level, there is an implementing 
machinery, and I am glad that it is 
working, but I am afraid that that 
is an over-worked section of the 
Ministry. There is not adequate staff. 
A code can omy be implemented by an 
adequate mediation machinery, and 
unless that mediation machinery is in 
existence and is sufficiently wide and 
staffed with adequate personnel, it 
will not work and the code would 
be a failure.

This code is an important change in 
the pattern of industrial relations. 
Once upon a time trade unions were 
thought to be criminal organisations, 
and therefore they had to be register-
ed and licensed. Then came a stage 
when trade unions were tolerated, but 
the new code, as far as I have under-
stood it, puts emphasis on the value 
of trade unions both for the workers 
and for the industry. It implies the 
acceptance that trade unionism is not 
some criminal tendency, but a social 
good, and that instead of amending 
the Trade Unions Act to compel re-
cognition, employers are required, or 
are made to agree, to recognise repre-
sentative unions, the representative 
character of the unions being deter-
mined by certain tests and certain 
rules which have been unanimously 
accepted.

With regard to the recognition o f : 
unions, the only sanction of this code 
is public opinion. So far very little 
has been done by way of invoking the 
sanction of public opinion. Some' 
enquiries are held, enquiries have 
been held by the implementing 
machinery of the Government o f 
India, but up to date not one of these 
reports has been brought to the notice 
of the public. When an industrial 
dispute or a strike or a lock-out takes 
place in contravention of the code, if 
you accept that the code can only be 
implemented through the sanction «C

DXCKMBKR 9, XttU
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public opinion, there should be an 
immediate enquiry and the facts found 
by that enquiry should be immediate-
ly published so that public opinion 
may work its way. Without invoking 
public opinion, this code will be a 
nullity, and I am afraid there has 
been great hesitancy on the part of 
the Ministry of Labour to invoke this 
potent sanction of public opinion. 1 
do not know why this hesitancy is 
there. Perhaps the reason is that 
they think that without unnecessarily 
wounding the feelings of the em-
ployer or a union which has violated 
the code, by some discussion it can be 
setlled, but surely in practice this 
hush-hush method is not delivering 
the goods. Take for instance the 
Premier Automobile case in Bombay 
State. Nothing has been done. No 
doubt some efforts are being made to 
persuade the employer, but when the 
efforts fail, you should release the 
facts. It may be that the union has 
made a mistake, or the employer has 
made a mistake, but surely the publi-
cation of the facts can only lead to a 
healthy tendency.

I hope and trust that as a result 
of this discussion in Parliament, the 
Government of India would exert 
itself a little more to implement the 
decisions, the proposals for which 
emanated from itself.

Dr. Melkote (Raichur): The Indian 
Labour Conference is being held an-
nually for the past few years, and to 
an extent, it can be compared to a 
replica of the ILO conference. Re-
presentatives of Government, repre-
sentatives of the employers and re-
presentatives of the trade unions are 
all present; they discuss the various 
aspects that affect them, and decisions 
are arrived at. Whenever differences 
of opinion arise, matters are post-
poned for further consideration. But, 
in any case, unanimous decisions are 
accepted, and Government try to im-
plement them

It is in the wake of this that we 
have got to consider the present re-
port, the motion , for the cansidera-
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t»on of which has been moved by 
Shri D. C. Sharma. He has high-
lighted many a point. After Indepen-
dence, we have our Five Year Plans 
to bring the country on a par with 
the most advanced countries of the 
world, to give a better deal to the 
workers, and to raise the standard of 
living of our people. In the wake of 
this, numerous decisions have been 
taken in these conferences, and quite 
a good deal of them had been imple-
mented by Government through the 
various Acts that they have passed 
in this House.

As I said, we are too near the pic-
ture. The Naini Tal conference was 
a historic turning-point in the rela-
tions between labour and manage-
ment. The industrial relations bet-
ween management and labour were 
highlighted in this conference. It was 
in this conference, for the first time, 
that matters like code of discipline, 
code of efficiency, and code of conduct 
were first discussed, and decisions 
were arrived at. These decisions that 
have been arrived at are still being 
discussed and being thrashed out. 
They were discussed again at Madras 
recently in the recent conference that 
was held there.

I think this is a historic turning- 
point, for the simple reason that in 
a country which has four hundred 
million population whose standard of 
life has been very low, and which 
wants to catch up with the rest of 
the world as quickly as possible, 
production is a very important fac-
tor; and production must go up. The 
worker is an important element in 
any industry in this regard; it is 
neither management nor capital nor 
machinery; granted that all these 
things are there, unless the worker 
is satisfied, and he puts forth his best 
effort, nothing could be achieved.

Therefore, Government sought the 
help of the working class for pro-
ductive purposes. In the wake of 
this, they invited the management's 
attention to many of the drawbacks 
the labour has been suffering from
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I Dr. Melkote] 
throughout, and the affairs are 
being set right now.

One of the decisions that the Naini 
Tal conference took was that the effi-
ciency of the industry should be im-
proved, and for that purpose, there 
should be a code of discipline that the 
worker would put in his very best. 
Hie worker?, on the other side, put 
in a number of counter-proposals 
that there were strikes, there were 
lock-outs, the wages were low, and 
that the management saw to it that 
the workers did get a fair deal. 
The conference came to certain deci-
sions on this matter, and it is this as-
pect of the matter that I want to 
highlight today. It decided that 
wherever and whenever a strike or a 
lock-out took place, an assessment of 
the situation would be made. I’he 
management or the management’s re-
presentatives on their side would try 
to assess the situation, and if the 
n anagement were cussed in respect 
of the lock-out or in any other 
matter, they would be advised by the 
representatives of the management to 
give a fair deal to the workers. If 
they did not. then they would not 
get the support of Government. Gov-
ernment would withdraw their sup-
port and help the labourers to strike 
and go ahead. This is a very im-
portant decision.

Similarly, production has to go up. 
Unnecessary strikes on the part of 
labour are also not welcome in the 
country. If, therefore, an unnecessary 
or un-called for strike was resorted to 
fay the working class, the representa-
tives of labour would also undertake 
to examine the situation and advise 
the different unions. If the union con-
cerned had resorted to the strike un-
necessarily, the representatives of 
labour at the national level would 
not lend their support to that union. 
They would ask the union to with* 
draw the strike. If the union did 
not withdraw the strike, it would <Mt 
get support from the tr*6« unions' 
and from the Working class is  the
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country. Government also would sot 
support it and the management would 
become more vigilant and more 
strong.

It is in this way that the whole 
aspect of the question is being looked 
into. It is not a question of an indi-
vidual management or of an indivi-
dual union. It is at the national level 
that every aspect of individual indus-
tries and unions are being looked into 
and decisions taken to resolve pro-
blems. Thereby an attempt is made 
to avoid lock-out by the management 
and strike by the workers.

This assessment of the*- Naini Tal 
Conference is already reflecting itself 
in the number of strikes and lock-
outs that has been there. During this 
year, the number of strikes and 
lock-outs has been the minimum and 
the number of working days lost has 
been the minimum. As a conse-
quence, productivity in the country 
has gone up very much. This is a 
welcome feature for the whole coun-
try. This is an aspect of the question 
which is to a large extent responsi-
ble for the present better relations 
between management and labour. Of 
course, we are too near the picture 
as things stand. These things have 
got to be tackled and more and more 
adjustments and understandings have 
to be arrived at between labour and 
management

There is also another aspect of the 
question which was being touched 
upon by a few Members. That was 
with regard to the code of conduct. 
Here in India unfortunately, we have 
numerous trade unions and on account 
of these trade unions and their differ-
ing ideologies, in the same industry 
there are various unions. This wiH 
certainly not help the worker* for 
getting a better deal from the 
management whenever occasion 
arises. It would be nine It theM 
things are no longer there. Bat as 
thing* arts, this M a*Um  It hwritrfMtev 
80 tar unions farrrbsw* «bM int



4)o7 Motion re: AGRAHAYANA

other, much to the benefit of the 
management. Oftentimes, the 
management also takes notice of this 
and helps itself by trying to divide 
the unions. The trade union leaders 
themselves came to an understand-
ing—this kind of thing did not take 
place openly and publicly—that they 
would, so far as the management is 
concerned, act unitedly. This is again 
one other feature which is most wel-
come.

The reflections of these decisions 
at the Naini Tal Conference would 
be seen in the future. It is from this 
point of view particularly that I wel-
come the decisions and the Report of 
the Naini Tal Conference and hope 
that in future things would be better.

Shri N. R. Mnniswamy: Mr. Chair-
man. Sir, I shall be very brief. From 
the discussion I find there are Ihree 
interests involved in this. One is- the 
workers, the other is the manage-
ment, that is the employers and the 
third is Government.

I find that speeches here have in-
variably been having the interests of 
the workers m mind; and there have 
also been sptecbes for the employers. 
And, there is going to be a speech 
by Government where the Govern-
ment is interested a» a third party.
16.21 hrs.

[Mb. SpsAjcot in the Chair J
All these three parties, I think, are 

running a race, as much as possible 
for their own benefit (Interruptions). 
So far as the workers are concerned 
they want to get aa much money as 
possible and as little of work. As 
far as the employers are concerned, 
they want to give less money and 
get more work. In this dispute, the 
Government want to have industrial 
relations and the maintenance of 
peace.

W« are all aware that for the in-
dustrial or economic development of 
our country two things are essential, 
ttk« maintenance o f Industrial rela-
tions M sho the ton dtof of sound
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labour management relations. One 
has also to bear in mind that these 
labour organisations are being con-
trolled by outsiders. I am against 
the principle that trade unions should 
be led by politicians or outsiders. 
Many of these strikes and lock-outs 
could be avoided provided we do not 
have this system of having outsiders 
to manage the affairs.

So far as trade unions are con-
cerned. unlike other countries even 
the politicians who enter into the 
trade unions . . .

Shri T. B. Vitial Rao: Is this rele-
vant to the Report of the Conference?

Shri N. R. Mnniswamy: I am not
repeating something given out by 
other Members. That will not hslp 
us. We are in a different era alto-
gether, an era of industrialisa-
tion...........

Shri T. B. Vittal Rao: Mr. Speaker, 
Sir, 1 ask your ruling; are we going 
into extraneous matter?

Shri N. R. Mnniswamy: I am not
yielding. The time given to me is 
only 5 minutes and I cannot be listen-
ing to the hon. Member. In this res-
pect it may affect him because he 
wants to have leadership. I am only 
saying that if industrial development 
is to be made by all these conferences, 
outsiders should be avoided. I am 
only saying that we want to develop 
out country economically and indus-
trially and, as far as possible, we 
should see industrial relations and 
sound labour-management relations 
established. On that basis I am say-
ing that if outsiders are allowed to 
enter into these things they create 
trouble. If there is no such thing and 
if there is only legislation, whereby 
outsiders wiH not be allowed, then 
we can have everything done snd 
done amicably. Both labour and 
management can work very welL

Mr. Speaker: The hon. Member 
thinks this w ill not be nrrn— f j  f t  
outsider* are not allowed. That !•
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his point (.Interruption), It applies to 
all sections; it applies to this confer-
ence; it applies to the INTUC also.

Shri Anthony PUlai: The Minister 
of Labour is also an outsider. (In-
terruptions) .

Mr. Speaker: All that Shri
Muniswamy seems to imply is that 
all these disputes etc. seem to be 
between politicians and therefore no 
real labour dispute is there. If it is 
there it will be solved if the labour 
executive consists only of labour. 
That is the point, I think.

Shri N. R. Muniswamy: Govern-
ment is interested in maintaining good 
relations because we are interested 
in productivity. They want produc-
tivity to go up. Between these two 
people, the employers and the 
workers, Government have to come 
in. They cannot be watching these 
disputes.

Leaving aside the general discus-
sion let me come to some of the points 
that have been raised in the confer-
ence. Much has been said about the 
code of discipline, training in indus-
tries and housing facilities and other 
things to workers. I do not have 
any grievance about these. They 
must be given everything. But 1 
should insist upon one thing before 
the House.

There are certain industries where 
there is no organised labour union. 
So people who have not been guided 
by the workers or even by outsiders 
have started these strikes etc. as a 
result of which there is no produc-
tion. Productivity is jeopardised. So. 
so far a* these small-scale and village 
Industrie! are concerned, where there 
is no organised labour union or even 
outsiders guiding, in those cases, T 
want Government to take into account 
that they should also be included in 
any remedy that may be suggested 
in this conference. It has been stated 
in the earlier conferences that the 
principle of equal pay lor equal work 
should be vigorously implemented. 
Her* -the emphasis I* given to equal

Labour Conference 
pay. Now, it must be trud conversely 
also. There must be equal work for 
equal pay. Unless this is insisted 
upon it will work havoc and there 
will be no production.

Now, with regard to the training 
given within the industries, I wisn to 
say this. In certain industries, train-
ing facilities are not given to the 
workers. People are asked to do cer-
tain work without giving them train-
ing in the techniques or even the 
necessary facilities. In some cases, 
the training facilities are not ade-
quate or consistent with the work 
that they are called upon to do.

Some other aspects '  have been 
pressed by my friends who spoke 
earlier. Cordial relations between the 
employer and the employee are neces-
sary for our economic and industrial 
development. Government should 
not interfere unnecessarily where 
there are no disputes at all or 
in disputes that could be settled 
among themselves. Even where a 
dispute is likely to arise but 
has not actually arisen, if the Gov-
ernment gives certain suggestions 
which are not quite relevant at that 
stage, they take a hint and start fur-
ther trouble. Talk of consultation or 
conciliation before the contingency 
has arisen will always lead to some 
suggestion and it will lead to trouble. 
So( consultation with The labour union 
in likely disputes should be avoided. 
Of course if the strike actually takes 
place, it may be started. On the 
whole, I approve some of the recom-
mendations and the House may ap-
prove the recommendations made in 
the light of the observations made 
here.

Shri T. B. Vittel K*o: Mr. Speaker. 
Sir, I shall not refer to the many 
things that have already been refer-
red. I will just refer to on* or two 
items of great importance. This 
Labour Conference actually reviewed 
what has been laid down in the chap-
ter on labour programme and policy 
in our Second Flan. It reviewed the 
appointment o f wage boards. IM *
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was very important because since 
the beginning of the Second Plan, 
there wa* a fall in the real earnings 
of the workers as compared to the 
previous years. Keeping the index 
of real earnings of the workers in 
1939 at 100, the index went up to 113 
in the beginning of the Second Plan. 
After that there was a steady drop 
In the real earnings and it has ’•cach-
ed the level of 105 in 1957 and it is 
bound to have fallen further below 
even the 1989 level. That is the 
condition of the wage earners in our 
country. We improved the position 
of the workers in the First Plan and 
reached a level which was more than 
the 1939 level, but during the Second 
Plan we come to the 1939 level when 
our country was ruled by foreigners. 
Is this the way that the wage policy 
of the Government is to be guided? 
It was decided to appoint wage board 
for the iron and steel industry. 
It was decided to appoint wage boards 
for the chemical industry. Even 
after two years we do not know what 
has happened. We were told in the 
last meeting of the consultative com-
mittee held in September that wage 
boards for chemical industry and iron 
and steel industry will be appointed. 
There is no news about them. I do 
not know when they will be appoint-
ed. This is the way. Sir, how deci-
sions are being implemented.

In the Second Plan, it was decided 
that wage boards are to be appointed 
for industries and on the basis of the 
recommendations of the wage boards 
we should have a Wages Commission 
which should formulate a wage ooticy 
for the wage earners and the Govern-
ment’s policy regarding wages. When-
ever we raise any question they say 
that the consumer’s intercut will be 
affected. Increase in the wages of 
■workers has never led to inflation; it 
has been proved beyond doubt That 
myth was exploded long long ago by 
economist*; they have said that in-
flation depends entirely on the fiscal 
and monetary policy pursued by the 
Government I do not know when 
»  stop will be put to this sort
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of non-implementation of the deci-
sions taken by the Indian Labour 
Conference.

I will not take up the work of the 
evaluation and implementation com-
mittee. It was our Labour Minister 
who conceived this idea and it was 
he who put this suggestion before the 
Standing Labour Committee in the 
year 1957. On the basis of the re-
commendations of the Standing 
Labour Committee it was further dis-
cussed in the Labour Conference and 
a shape was given to the proposal. I 
happened to take part in the first 
meeting of the Evaluation and Im-
plementation Committee. Some good 
work was done during the first six 
months. What has happened after 
that? A sort of complacency has set 
in; not only there is complacency but 
they act in a slow way. I referred 
one case to the Ministry and I got a 
reply after nine months that there 
was oa breach of the award. On a 
complaint that there was a breach of 
the award the evaluation and im-
plementation Committee took nine 
months to say that there was no 
breach of the award. Is this the way 
that our Evaluation and Implementa-
tion Division is going to work? If 
that is so, the workers will never 
have any confidence in this com-
mittee.

This was mainly meant to see that 
industrial disputes in our country are 
reduced and awards are properly im-
plemented by the employers. In the 
beginning the workers had some con-
fidence in this committee. If work 
goes on at this rate I am sure that 
confidence will be shattered. What 
about the report of the enquiry into 
the Calcutta Tramways workers 
strike? When did the strike take 
place? When was the cdfnmittee 
appointed? We were told that it was 
a one man committee with six asses-
sors. We can understand the delay 
when there are six assessors, but 
delay beyond a point cannot be under-
stood. Where is that report? If it 
had been placed on the Table we 
could have discussed i t  It was a
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[Shri T. B. Vittal Rao] 
strike conducted by all the trade 
unions together against the British 
employers of the Calcutta Tramways 
wno Were supported by the State 
Government then. If we had the 
decision with regard to that strike we 
could have known whether the 
workers’ representatives, the trade 
unions were wrong or the employers 
were in the wrong.

Shri Anthony Pillai pointed out 
about the enquiry into the Bombay 
strike. We would like to know 
whether the workers were justified 
or not in going on strike. I can only 
point out here, Sir, that justice delay-
ed is justice denied.

Then I come to the question of the 
employees’ provident fund. What is 
it that prevents the Government from 
increasing the contribution from 6i 
per cent to 8 $ per cent? Our 
Labour Minister goes and says that 
the workers should be saving-minded. 
A worker is already suffering a real 
cut in his real earnings. The worker 
is asked to contribute to the national 
savings. He is prepared to contribute 
to the provident fund. But the em-
ployer are not prepared. Wherever 
it affects the employers, this Govern-
ment have been taking the attitude 
which is in favour of the employers 
as against the workers. How long 
has this question of increase in the 
rate of provident fund been pending? 
We were told that the matter was 
under consideration of the Study 
Group appointed to go into the ques-
tion of comprehensive social security 
measures for workers. That Study 
Group also recommended that im-
mediately the rate should be raised, 
because a person who retires now, 
due to the delay in the enforcement 
o f the increased rates in the Em-
ployees’ Provident Fund and the Coal, 
mines Provident Fund, gets a very 
meagre amount. A  person who re-
tires today after 80 years’ service in 
a factory or a mine receive* a paltry 
sum of Ba, 406 to Ba, 500 as his provi-
dent fond. Is it sufficient to sustain 
him in his old age? 1  do not know

why these delays are occurring. In-
dustrial production has increased, ac-
cording to the statistics of the Gov-
ernment themselves, from index 109 
to 140. from 1951 to 1858. Accord-
ing to the Government's own statis-
tics, there has been a steady increase 
in production in many fields of indus-
try. But yet, the Government does 
not touch the employers. There has 
been a steady growth of profit which 
the employers have been receiving. 
Whenever the employers say that 
they are affected a little by an in-
crease in the cost of raw material, the 
Government are ready to give them 
a price increase, but when' it comes 
to the question of workers, their atti-
tude is most unhelpful.

Is this the way ihat we are going 
to implement the decisions as outlined 
in the second Five Year Plan and is 
this the way we are going to build 
up a socialist patiern of society? On 
workers depends the production in 
the country. On the labour force 
depends the production of the coun-
try. Is this the way the workers are 
going to be treated? Is this the way 
the Government are going to enforce 
or implement what has been laid 
down in the labour policy? The policy 
has been arrived at on the unani-
mous recommendation of the repre-
sentatives of the workers, representa-
tives of the employers and the Gov-
ernment, sitting together. It is these 
three representatives who have 
evolved this policy. The Vice-Chair-
man of the Planning Commission was 
present; the Finance Minister was 
present; the Planning Minister was 
present; the Labour Minister was 
present. The representatives of the 
Government were present. And yet* 
if this is the way these recommenda-
tions are going to be treated. I aaa 
sure this policy is not at all going to 
enthuse the workers. It w ill only 
lead to come more disharmony. The 
patience 0f  the workers has reaefcad 
the saturation point and the workers 
cannot wait till the fTrrremmsM 
move*, I f acflon.is net tafcsn <gilctdy. 
I ton afraid theri w ill ba more Jaifctt-
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trial disputes and your code will go 
out.

I have only one more point, and 
that is regarding the closure of the 
factories. In the 16th Labour Confer-
ence, certain formulations were made 
on this subject. The Bengal Nagpur 
Cotton Mills who were producing the 
best mosquito curtains m India have 
had to close down and are shown to 
have incurred s x̂pe loss due to the 
mismanagement of the owners of the 
factory. First, a technical survey team 
was appointed and it went into the 
question. Then another committee 
known as the Somani Committee was 
appointed to go into the question and 
And out whether the textile factory 
is good or not. If this is the way m 
which things are done, what is the 
use of having a conference and taking 
decisions and not implementing them? 
Therefore, if you want to do justice 
to the workers who have increased 
the production and who have increas-
ed the national income and wealth of 
the country, these recommendations 
should be implemented.

Phri S. M. Banerjee rose—
Shri K. N. Pandey (Hata) rose—
Mr. Speaker: Shri K. N. Pandey. 

Only a few minutes are left.
Sltrl K. N. Pandey: Within the few 

minutes that I have at my disposal, I 
shall try to put a few points! before 
this House. First of all, 1 refer to the 
point raised by Shri T. B. Vittal Rao 
•bout the prices having gone high in 
this country. Recently I had been to 
Switzerland for a week to attend a 
arminar on “workers education” . I 
had been there in 1953 also. There, 
I found that although developmental 
work on a very high scale has not 
been undertaken by Switzerland, the 
prices have gone up one end a half 
times. So, taking into consideration 
such large-scale development having 
been taken in this country, inflation 
if bound to come. Nobody can avoid 

■prtSai btrViag gone op. But we hav» 
to n »  whether the Government is 
iriteHk* to  do something  for
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workers or not. They have appointed 
four wage boards and they are going 
to make their recommendations. Can 
we doubt the sincerity of the Ministry 
in trying to improve the wages of the 
workers? They are going to appoint 
several other wage boards.

About the code of discipline, the 
purpose of calling that conference at 
Naini Tal was to minimise the num-
ber that the strikes lock-outs. Can wo 
say that the number has not gone 
down? If it has gone down, then I 

. think the Naini Tal conference has. 
succeeded. Good atmosphere can be 
created with regard to other pro-
blems also if tripartite conferences of 
similar nature are convened and deci-
sions are taken.

Under the employees' State insur-
ance scheme, if the benefits are 
extended to the families of the insur-
ed persons, it will affect a laree num-
ber of people and adequate arrange-
ments for hospi als have to be made 
by the States before it is extended. 
The moment that is done, it will be 
come all right and the scheme may 
be extended to the families. In my 
State it is being done and in some 
other States also, it is going to be 
extended. So, the Ministry cannot be 
charged further on that score.

About the enhancement of the pro-
vident fund rate, I appreciate the idea 
that the rate should be enhanced. I 
agree there is a pressing demand that 
the Government should take concrete 
steps, so that the rate may be 
enhanced.

One Member referred to the fact 
that although there was a conference 
here of the representatives of public 
undertakings, the code of discipline 
has not been introduced there. Taking 
the biggest public undertaking, ie. 
the railways, the employees them-
selves have objected to the code of 
discipline being introduced there, 
because some of the advantages they 
are availing of at present are more 
than what can be given to them by 
the introduction of this code. 8a, 
some hindrances are coming from th*
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[Shri K. N. Pandey] 
workers' side also. We cannot doubt 
the sincerity of the Ministry, because 
they are making sincere efforts so that 
the code of discipline may be intro-
duced there also.

Shri Sharma referred to invitations 
being extended to the Ministers of 
Food and Agriculture and Informa-
tion and Broadcasting. I have no 
objection. So far there is no provi-
sion to guarantee the security of 
service to the agricultural workers. 
If somebody is ousted, his case cannot 
be referred anywhere. Of course, I 
support the idea of inviting the Food 
and Agriculture Minister because I 
represent sugar workers and that is 
the subject of the Food and Agr.cul- 
tural Minister. Let the Broadcasting 
Minister also be present, so that if 
some cases about Press workers are 
raised, he can give a proper reply and 
he will also be bound to apply the 
decisions taken in the conference. 
Refering to the decisions taken in the 
Nainital Conference, we have to see 
whether the Ministry is sincere or not 
to get those things implemented.

So far as the works committee is 
concerned, a Member made a refer-
ence to its failure- I proposed this 
idea sometime before in this House, 
viz., let a committee be formed to 
enquire as to why the works commit-
tee failed. What are the effective 
measures which can be taken to acti- 
vise them, or to make them more 
effective? That is a matter which 
will take some time. So, if the Min-
istry also things it necessary, as I 
think, because I actually work in the 
labour field, let a committee be 
appointed, so that an enquiry be made 
as to how the works committee can 
be made effective. That will be a 
very profitable thing in the interest* 
a t the Ministry, the workers and 
everybody concerned.

Shrl AMd A ll: These Conferences 
are of the ILO pattern, except that 
flw re vote is taken for or against and 
< » ■  decided by majority whereat 
W e  these conferences take decisions 
tranim otuly, though sometimes St

becomes necessary to take a sort of 
unwilling consent. So far as we are 
concerned, we are also parties to these 
decisions and we earnestly make all 
possible efforts to implement them 
within the shortest possible time. But 
it has always a comparative value. 
Locusts lay eggs and these eggs pro-
duce locusts within a few hours, 
whereas chicken take 21 days and 
human beings nine months and so on. 
Now, you cannot say that because the 
chicken are not able to lay eggs with-
in a few hours so there is delay. 
Everything can be done only within 
the time according to the require-
ments of the particular subject.

With regard to attendence in these 
conferences, it is not proper to assume 
that some of the Ministers have not 
been invited, because their presence 
is not mentioned in the report. We 
invite all the concerned Ministers. It 
may be that some could not attend 
for various reasons.

So far as agriculture is concerned, 
that subject is within the State 
sphere, and all States which are 
represented in these conferences are 
certainly very much alive to their 
requirements also.

The territories which are adminis-
tered by the Centre are represented 
through the Central Ministers. There-
fore, we purposely did not invite any-
one from these territories.

My good friend has made a refer-
ence to Germany. It is\rue that it 
was a defeated nation and has made 
substantial progress- We are very 
much in contact with what is 
happening there and in other coun-
tries. Some of our friends visit those 
countries and we get reports also from 
them. The progress which they have 
made is, of course, because of the 
non-existence of anti-national ele-
ments there.

1 fail to understand the critic ism 
with regard to the Employee* State 
Insurance Corporation, because the 
family members are already covered
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by thi# scheme. Actually, the people 
covered by this scheme is increasing 
and about 6,80,000 family members 
have been covered in recent months. 
Also, it is being extended to areas 
which are now not covered by the 
scheme. 1 am sure hon. Members 
already Know the programme at 
work.

Some reference was made to public 
sector. As a matter of iact, in some 
of the public sector a section of 
workers are much better off than in 
the private sector. They have got 
security of service and other ameni-
ties. And, as has just been mentioned 
by my friend from Uttar Pradesh, the 
feeling among the workers themselves 
is that perhaps they may not be so 
better off if they accept this system 
which is under discussion now. than 
what they are getting at present.

The hon. Member, Shri D. C. 
Sharma, referred to our relations with 
China. Then, another member from 
that side was saying “ if this is not 
done”  “if that is not done” and so on. 
There is no question of "ifs” and 
•‘buts" so far as the Indian workers 
are concerned. They are sufficiently 
Indians and patriots and they do not 
want any bribe to become good 
Indians whenever they are needed to 
produce more. Even now, as has been 
admitted by everybody, their produc-
tion has increased considerably and 
they will increase more It is good 
that our Indian workers have realised 
who are the real Indians and who are 
anti-Indian. They are disowning that 
element which is anti-Indian and they 
are being just separated as a fly is 
put off from the milk.

A friend from Punjab said about 
Works committees. Hoc. Members 
who are connected with this will be 
aware that so far as this particular 
subject is concerned, investigation is 
in progress and whatever is necessary 
will he done to make these commit-
tee* more effective. So far as the 
appointment of a committee on that, 
particularly o f M-P-s, is concerned, 
my feeling Is that this will not be 
vary matte helpful.

Also about the Five Year Plans, a 
suggestion was made that a commit-
tee should be appointed. We ourselves 
are having a study about the progress 
which is being made with regard to 
the programmes undertaken by the 
Five Year Plans. We feel that suffi-
cient progress has been made and will 
continue to be made.

My hon. friend from Madras, Shri 
Tangamani has mentioned about the 
amendment of the Trade Union Act 
concerning application by seven mem-
bers. It was said that after they 
applyi even though they may cease to 
be workers, the application should 
remain. It is true that even now, 
seven workers are required to submit 
an application for registration of a 
trade union. After the adoption of 
the proposed amendment during the 
Naini Tal Conference, not one com-
plaint has been received on that 
account. It will be a small amend-
ment. Unless it becomes a very urgent 
matter, we do not come forward with 
one amendment to an enactment 
Whenever necessary, we are ready to 
amend the Act. There i.s no question 
of delaying it. When other amend-
ments also become necessary, it will 
be undertaken.

Regarding provident fund, when 
my hon. friend Shri Anthony Pillai 
was speaking, I meant that so far as 
50-20 factory employees were con-
cerned, it was not accepted by the 
employers. The other one was accep-
ted at Naini Tal. What we have to 
ensure is that because of the imposi-
tion of the additional burden on the 
industry, no factory should close. The 
workers will always prefer not to 
have provident fund, but to have 
employment. By adding the provident 
fund, if the factory is closing, certain-
ly, it will be not only to the detri-
ment of the workers, but it will be 
detrimental to the country also. There 
fore, we should be very careful. We 
are having a study to be sure that 
because of this additional burden, the 
factories will not close. Wherever it 
will be found that this will be bear-
able by the industry it will be impos-
ed.
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Stol Anthoay Pillai: I referred to 
ttduaftries whose capacity is undebat-
able—petroleum and cigarette making 
industries. Where is the question of 
an enquiry in such cases?

fihri AMd All: Wherever we are 
sure that the application of this will 
not adversely affect, we will enforce.

One point was made about fragmen-
tation. I may submit that the present 
Act covers gardens having 23 acres 
or more or 30 workers or more. A 
draft Bill is already ready and I hope 
that it will be introduced during the 
course of this session and if not, 
possibly early next session, to check 
fragmentation about which both my 
hon. friends from the south have 
made complaint. Regarding publica-
tion of reports of some enquiries, I 
was very sorry. It is like

I do not make these things public but 
as it has been forced on me, I may 
submit with all humility that if the 
organisations to which the respective 
hon. Members belong or the unions 
concerned write to us to publish the 
relative report, I will do it, the very 
day I receive that letter. I am making 
that statement here. Let the HMS or 
the union concerned write to us. The 
day we receive the letter that the 
report should be published, it will be 
published.

Similarly, with regard to the tram-
ways, I may tell my hon. friend who 
ha« made the complaint, that he 
ahould make enquiries from his 
colleague from Calcutta who was on 
that committee as to how many 
months he has sat on the notes which 
were sent to him for approval so that 
the report may be drafted. It is 
because of him that the report has 
been delayed.

About Jamshedpur, I make the 
same statement. Let the Jamshedpur 
nwiri at the bon. Member or bis 
organisation, the AITUC, write to us. 
The day they write to us, we will 
pubUsb the jreport I am making that 
statement here.
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There was soma understanding. V o#  
they want us to do something else. 
We accommodate them also. About 
that I am making no complaint, but 
after having accommodated them H 
they make this criticism here I cannot 
stand that.

Shri T. B. Vlttal Rao: As a respon-
sible office-bearer of the All-India 
Trade Union Congress, I hereby tell 
the Minister to publish these reports.

Shri Abid AH: No, that will not be 
proper because some more responsible 
office-bearer than him has told us 
something else.

Shri T. B. Vlttal Rao: Qn the floor 
we want it.

Shri Tangamanl: He is throwing 
out a challenge.

Mr. Speaker: He is not satisfied. 
There are the heads o1 particular 
unions. Now what he has *aid is 
going to be published in the news-
papers. There is nothing secret. 
Therefore, in view of the hon. Minis-
ter’s statement, the hon. Members 
may make enquiries amongst their 
own people and then write to them in 
a formal manner, and certainly the 
hon. Minister will stand by his assur-
ance.

Sbr! T. B. Vlttal Rao: I will write 
a letter tomorrow morning.

Shri Anthony Pillai; That particular 
point may be applicable to my hon. 
friend, but I am the highest office-
bearer in my organisation, and I ask 
the Minister to publish the report.

Shri Abid All: That w ill be done. 
We will publish the report as it is.

As the boo. Member has made a 
reference to it, I may say that after 
the report was submitted, the uniop 
concerned submitted a rejoinder. 
Now we have to think what to do 
with i t  Should we have the 
employer’s point of view after &P 
report is ready? AU Oil* procedure 
has to be followed, t k m  k  a*
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o f  anything here, and we have to 
accommodate because it is a tripartite 
conference, because we want the code 
to function. We do not want to stand 
with * whip and say, "You have com-
mitted a mistake, you have behaved 
like a bad boy” , and expose them. 
That is not our intention. The inten-
tion is there should be industrial 
peace and as it is called 'H’W $T*f 
but if it results in this sort of criti-
cism, then have it. I will be sorry for 
it.

With regard to the speech of Shri 
Vittal Rao, perhaps he was under the 
impression that it was a Budget 
debate and not restricted to a discus-
sion concerning this particular item. 
He has referred to earnings and so 
many other things which are not at 
all relevant to this subject. However,
I may submit that the earnings of 
the workers have definitely gone up 
to the extent that in the Ahmedabad 
textile industry dearness allowance 
was paid up to Rs. 95. It goes up 
and down according to the cost of 
living index, but there are some places,
I quite realise, where very recalcitrant 
elements have influenced the minds 
at the workers and disturbed the 
atmosphere which has come in the 
way of organising real trade union 
movement, genuine, sound trade union 
movement, for the good of the 
workers. Such exploitation by some 
Of the political parties has resulted in 
the workers not getting enough of 
earning and their full share in profit, 
niat is quite obvious.

JMfar, fi p̂eftker: Do the wages not
depend upon the quantum of work 
always?
17 bra.

Shri Abid AH: Not everywhere.

Mr. Speaker: Is there no minimum 
fixed?

A l i  AMd AM: A  minimum is fixed, 
but the minimum does not keep pace 
®fth the requirement* of the increas-
ed coet tit living always.
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Mr. Speaker: I want to know whe-
ther there is a standard by which a 
minimum has been fixed for which so 
much of wage will be given; if the 
minimum is not reached, I found in 
some of the East European countries, 
there is 26 per cent deduction; if the 
minimum is exceeded, then pro rata 
higher wages are given.

Shrl Abid All: That is so in some
of the sectors and in some of the 
industries here also.

Shrl Anthony Pillai: Did you find 
any sound and strong trade unionism 
in Eastern Europe where that is 
done?

Mr. Speaker: I have got my own
story about all that.

Shri Abid Ali: Take, for instance, 
coal. The rate of Rs. 10 a week has 
been more than doubled, because 
some good people there interested 
themselves in a sound trade union 
organisation, and they have been able 
to benefit the workers substantially.

Shri Tangamani: In some industries, 
there are piece-rates, and in some 
others time-rates.

Shri Abid Ali: That is correct.

About Employees’ State Insurance 
Corporation, something was said 
regarding maternity benefit. Mater-
nity benefit has already been increas-
ed; the quantum has been increased 
as per the decision, and 1 do not know 
why this complaint has been made 
here. Although there may or may 
not be any change in the Act, yet, 
the workers have already started 
getting the benefit of it.

Shrl Tinfnmanl- I may also refer 
here to the Rs. 30 benefit to the wive* 
of the insured persons during their 
confinement period. It was stated that 
the matter was being discussed in 
consultation with the State Govern-
ments. I want to know what has 
happened to that.
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Bbrl AbU A ll: My hon. friend
knows that we are in consultation with 
the State Governments, because this 
is a concurrent subject, and they have 
also got to bear a part of the expendi-
ture. Their feeling is that they are 
spending much more on the insured 
persons as compared with that on 
other citizens. So, we do persuade 
them. And their budget provisions 
also have got to be taken care of.

About amendments to the Industrial 
Disputes Act, as hon. Members know, 
some of the items were discussed at 
the various conferences. Then, we 
called a special committee for this In 
Bombay in January last, to which my 
hon. friend has already made a refer-
ence. Our difficulty is that we are 
required to go on consulting central 
trade union organisations and em-
ployers* organisations and so many 
others concerned at various stages, as 
it happened in the case of the Mines 
(Amendment) Bill. After three years 
of discussion, the Bill was introduced 
in the last session of Parliament, but, 
yesterday, we again had a demand 
that the Bill should be referred to a 
Select Committee. Although every 
interest had been consulted jointly in 
the tripartite committees and sepa-
rately as well, and all concerned were 
given opportunities to discuss with us 
and place their points of view which 
have been always taken into conside-
ration. Consequently, we have our-
selves submitted amendments to the 
Bill which is under discussion. So, 
all points of view are met, and yet, 
reference of the Bill to a Select Com-
mittee is being demanded.

My submission is that we do try to 
meet the various points of view; we 
try to convince everybody of the 
necessity of these proposed changes, 
and, therefore, much more time is 
taken than we ourselves would have 
liked, to bring forward the Bill before 
the House. Some of the amendments 
have been finalised, so far as we are 
concerned. I hope that the amending 
Bill will be introduced, I do not think, 
in this session, because it will not be 
possible, but perhaps during the next 
session.

Labour Conference
Therefore, these delays are taking 

place. Hon. Members themselves 
demand after a conference—in the 
conference they will never decide— 
that the matter may be referred to 
their organisations; and their organi-
sations take time. To blame us tor 
this in the House is not very fair.

Therefore, I am very sorry I do 
not And anything genuine with regard 
to the complaints made so far as the 
decisions of the Naini Tal Conference 
or their follow-up are concerned. 
However, this debate has been fruit-
ful, and we shall try to implement as 
far as is possible and practicable 
whatever suggestions are given.

Shri S. M. Banerjee: Certain mutual 
agreements were arrived at the Naini 
Tal Conference about ending inter-
union rivalry, and certain suggestions 
were placed before the conference by 
the AITUC. May I know what action 
has been taken by the Minister 
thereon?

Shri Abld All: Inter-union rivalry 
is likely to end when these parties 
will come to an end.

Shri S. M. Banerjee: This is no
reply. After this Conference, the hon. 
Deputy Minister formed a parallel 
federation of Dcfence Ministry em-
ployees. That is my charge against 
him.

Shri Abid All: Yes, that is very
true. I am very glad that a national 
federation has been formed by the 
Defence employees. What is wrong 
in it? They are at liberty to do it. 
In Bombay, there is a representative, 
recognised, legal, popular, full-fledged 
working textile labour union. Still 
my hon. friends thought that it would 
be helpful to themselves to form 
another organisation there.

As I said, these rivalries among 
trade unions will come to an end 
when, as my hon. friend from Madras 
suggested, those who are working in 
the trade unions, the 'outsiders’ as 
they are called, leave the trade unioa 
field or political parties stop axpWt-
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tag them. So far aa I am concerned, 
I will never leave it because I have 
been a worker myself since my child-
hood. I will be in it always.

Hon. Members can be sure of that.

Shri 8. M. Banerjee: This is a very 
serious matter. I can tell you that 
the hon. Member was a party to that 
decision at the Naini Tal Conference 
that inter-union rivalries should come 
to an end because it is necessary in 
the larger interests of the country. 
Now the hon. Minister is defending 
himself regarding the formation of 
another union.

Shrl Abid All: Not a .party. If
patriot workers want to get rid of 
traitor workers, why should 1 come 
in the way?

Shri S. M, Banerjee; What does he 
mean by ‘patriot workers’?

Mr. Speaker: Some workers do so. 
As Shri N. R. Muniswamy said, the 
only other alternative is that others 
should not enter into these organisa-
tions.

Shri S. M. Banerjee: I agree.

Shrl Tangamani: Let there be no 
outsiders m trade unions.

Shri T. B. Vittal Rao: The hon.
Minister has not said anything about 
the Wage Board for the chemical 
industry regarding which a decision 
was taken at the 15th Labour Con* 
lerence, which was stated at the 16th 
Labour Conference to be under the 
consideration of Government.

Shri Abid Ali: So far as my re-
collection goes, I am not prepared to 
admit that the 15th Labour Confer-
ence passed any particular resolution, 
mentioning a particular industry for 
the constitution of a Wage Board. If 
I remember aright, a long list was 
mentioned. It the hon. Member is 
under the impression that if any one 
delegate mentioned the name of any 
particular industry for the appoint-
ment at a Waga Board, it is a Con-
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ference decision, it is not correct. 
They made a suggestion that there 
should be Wage Boards for these 
industries. I remember that. We did 
not make any commitment. Of course, 
this is subject to verification as I am 
speaking from memory.

Shri Anthony Pillai: With regard 
to the question of extending the Code 
to the public sector, no reference at 
all has been made by the hon. 
Minister.

Shri Tangamani: That was referred 
to by many hon. Members.

Shri Abid Ali: I said that some of 
the workers in some industries feel 
that they have got better security of 
service and rules concerning settle-
ment of disputes etc. Also, the matter 
is under the consideration of the 
Ministries concerned. They have to 
settle with their workers. If both of 
them agree, we shall be happy.

Shri D. C. Sharma: Whenever any 
question relating to the workers of 
our country is discussed in this House, 
there is an exhibition of tempers. I 
have always seen that.

Mr. Speaker: I thought it was cool.

Shri D. C. Sharma: I am very glad 
that today the discussion has been 
held in a very calm manner and the 
whole question has been discussed in 
a very friendly atmosphere.

Three things have emerged from 
the discussion. In the first place, I 
am very glad to hear from the Deputy 
Labour Minister that the workers are 
in good heart and that whatever may 
be said about them, they will not be 
found wanting. They are Biready 
working very hard for the country’s 
good and if an emergency arises, they 
will be at their very best. I am very 
happy to hear that.

The second thing that has emerged 
is this, that this Central Labour 
Ministry has very good intentions, and 
wants to improve the lot of the 
workers. There is some kind of slack-



4 3 3 9  M o * *  •* •, 1M»

{Shri D. C. Sharma] 
m m  on the part of the State Govern-
ments. After all some of these 
measures have to be implemented by 
the State Governments. And, unfortu-
nately, the State Governments do not 
have as much of social urgency as 
the Union Ministry feels. I hope the 
Central Ministry will be able to infuse 
the State Governments with a sense 
of social importance of these measures 
and they would not be found wanting 
in implementation.

The third thing which has emerged 
from this debate is that implementa-
tion even at the Centre is not as 
adequate as it should be. It is because 
this machinery was set up or devised, 
perhaps, for the good old days. Now 
we have undergone a great deal of 
change. Our country is more and 
more progressive. We have to deal 
with larger and larger numbers every 
day. Our problems are increasing day 
by day. Therefore the implementa-
tion machinery has got to be increased. 
A t the same time, this machinery 
requires to be given a new sense of 
fulfilling its task, of doing its work 
in as short a time as possible.

I am sorry to find that there is 
inter-union rivalry in the country; and 
I find something like that on the floor 
o f the House also. It is reflected in 
a  very small way in this House. I 
think one of the greatest problems 
that the Labour Ministry faces and 
the workers of India face today is 
this. There should be no inter-union 
rivalry and there should be one union 
ior  every industry and that union 
obould work for the maximum benefit 
<0f  the workers. I think the workers 
will gain greatly, my country will 

greatly and we will all gain very 
-/greatly if the workers are kept away 
tcom  political influence of any kind. 
We also say that the workers should
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be kept away from professional leader* 
•hip of any kind which is not always 
desirable. If that happens, I am sure 
our workers will find that this country 
is a very fine country to work in and 
the employers will find that the 
workers are very good allies in the 
adventure of building up the country; 
and all of us will feel happy because 
employer and labour relations will 
improve.

I do not agree with some of the 
remarks made about the Ministry that 
it is pro-employer. From the em-
ployers I hear that it is pro-worker. 
So, the Ministry is very often pro-
worker and sometimes pro-employer.
I have not seen such cases. But I hope 
the Ministry will continue to hold the 
traditions of being pro-workers, of 
giving the workers a fair deal, a good 
deal and an adequate deal. I hope 
the lines along which it has been 
working all these years will be the 
lines along which it will continue to 
work in future also.

Mr. Speaker: The question is:

“That this House takes note of 
the Summary of Proceedings of 
the Sixteenth Session of the 
Indian Labour Conference, laid
on the Table of the House on the 
11th August, 1968."

The motion was adopted.

Mr. Speaker: The House will now 
stand adjourned till H o'clock 
tomorrow.

17.15 hN

The Lok Sabha then adjourned <4R 
Eleven of eke Clock urn, Thursday. 
December 10, 1999/Asrrabayana 99, 
1881 (Saka).




